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of this naked aggression, should advo-
cate the seating of China in the United
Nations, which is a civilised body?

Mr. Speaker: Should that be decided
in this?

Shri P. K Deo: A categorical
answer is demanded. It has exceeded
all limits of endurance. Of all
nations, why do we advocate the seat-
ing of China in the United Nations?
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Bhrli ¥. B, Chavan: Well, Sir, 1
think I have made it very clear that
from most of the places they have
intruded, they have returned back.
We were careful to sec that they did
not stay on there.
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NOTIFICATIONS UNDER ALL INDIA
Seavices  Act

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): I beg to lay on
the Table a copy each of the follow-
ing Notifications under sub-section
(2) of section 3 of the All India Ser-
vices Act, 1851:

(1) The Indian Police Service
(Recruitment) Amendment
Rules, 1865, published in

Notification No. G.S.R. 1558
in Gazette of India dated the
23rd October, 1065.

(2) The Indian Administrative
Service (Recruitment)
Amendment Rules, 1845, pub-
lished in Notification No.
GSR 1556 in Gazette of
India dated the 23rd October,
1965

(3) The Indian Administrative
Service (Probation) Amend-
ment Rules, 1865, published
in Notification No. G.S.R.
1560 in Gazette of India dated
the 30th October, 1085,

(4) The Indiam Pollce Service
(Probation) Amendment
Rules, 1885, published In
Notification No. G.SR. 1581,
in Gazette of Indla dated the

30th October, 1965,
[Placed in Library. See No.

8222 /85].
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